| TEM NO 31 COURT NO. 5 SECTION 111

SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 13030/2014

(Arising out of inpugned final judgnent and order dated 16/01/2014
in WP 23968/ 2013 passed by the Hi gh Court O Judicature At

Al | ahabad)

JAlI PRAKASH ASSOCI ATE LTD. Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)

(with prayer for interimrelief and office report)

W TH

S.L.P.(C)...CC No. 9494/2014

(Wth prayer for and c/delay in filing SLP and Ofice Report)
SLP(C) No. 14420/ 2014

(Wth prayer for exenption fromfiling c/c of the inpugned
judgnent and Prayer for InterimRelief and Office Report)
SLP(C) No. 14725/2014

(Wth Ofice Report)

Date : 01/07/ 2014 These petitions were called on for heari ng
t oday.
CORAM :

HON BLE MR. JUSTICE ANIL R DAVE

HON BLE MR JUSTI CE VI KRAMAJI T SEN

C. A Sundaram Sr. Adv.
Pawan Upadhyay, Adv.

Raj esh Ranj an Dubey, Adv.
R L. Bhatia, Adv.

Sharni | a Upadhyay , Adv.

For Petitioner(s)

FSSSS

For Respondent (s)

UPON hearing the counsel the Court namde the follow ng
ORDER
Del ay condoned.

I ssue notice, returnable on 22nd August, 2014.

In the neantine, the operation and inplenmentation of the
Signature Not Verified

Digitally signed by
i mpugned Judgnent shall remain stayed.
Jayant Kumar Arora
Date: 2014.07.05
10: 52: 57 I ST
Reason:

(Jayant Kumar Arora) (Sneh Bal a Mehra)
Sr. P. A Assi stant Regi strar



